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LAW AND JUDICIARY DEPARTWENT
Mantralaya, Bombay 400 032, dated the 10th January 1989,

No. LARB, 5287/4261(190)-X1V.—Ths foliowiag Maharashtra State Legal
Litesacy Programme Rules, 1339 made by ths Maha: rashtra State Legal Aid
and Advics Board, are hereby published for general information —

NOTIFICATION

MAHARASHTRA STATE LEGAL AID AND ADVICE BOARD
LAW AND JUDICIARY DEPARTMENT
Mautralaya, Bombay 400 032, dated the 10th January 198

MAHARASHTRA STATE LEGAL AD AND ADVICE SCHaME, 1979,

No. LLAB-5287/4 261(190}~‘GV —Whereas, for the urpose of effective

implementation of the Legal Services Programmes in the State, the Maha-
rashira State Legal Aid and Advics Board has established District Ls egal Aid
and Advics Committezs and Taluka Legal Aid and Advice Committzes and
Legal Aid Clinics in the State;

And wharsas, for the purposs of ingreasing ihe efficiency of the District
Legai Ald and Advics Comm‘ztﬂ,s. Taluka Lef*al Aid and Advice Commitiees
and ths Legal Aid Clinics in the feld of wowdmv frez logal services to the
weaker szctions of the commumty in the State, a Dvopooal to for:u“i ate a
scheimne presor nmg the method and manaer of pmwdmg such free legal services
to the community was undsr consideration of the Board for some time past

.J‘) of sb-paragr a’ah (2) of Da.'a.”fraﬁh 4, “read ‘\fuh Sb- pa_\"s,gra.bh
graph 16 of the Governmeat Resolution, Law and Fudiciary Depart-
ment, No MAB-aOSO, {208)-X1iV, dated the Oth October 1980 and of all othé‘r
powers saabling it in that beha®f the Maharashira State Legal Aid and Advics
Board iu supersession of all the pravious orders issued by it in this behalf,
with the pravious approval of th° State Government hereby makes the following
rules, in that raspect, namely —

CHAPTER 1
PRELIMINARY

1. Short title and commencement—(1) These rules may be called the
*Maharashtra State Legal Literacy Programme Rules, 1989.

(2) They shall come into force from the date of publication of these rules

in the Official Gazette.
2. Definitions.—(1) In these rules, unless the context requires otherwise,—
() ¢ Board * means the Maharashtra State Legal Aid and Advice Board;

{ii) * Board Rules’ means the Maharashtra State Legal Aid and Advice
Board Rules, 1981;

““*These rules were first published i in the Maharashtra Government Gazette, “Part IV- A
dated the 23rd February 1989 on page No. 159,
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(7ify * Clinic® meaus a logal aid clinic established by the Board under the
hara i}’m, State Legal Aid Clinic Rules, 1986, iu the Law Colleges or Law
s of Univorsities in the Siate;

(f'v) Comusaittee ” means m= Greater Bombay Legal Aid and Advice

oo, the Nagpur Legal Aid and Advics & Compmitice , Or the Aurangabad
! n_d dl& Advice Co;mmttq,p or the District 'Lecal Aid and Advice
ies, oF as the case may be, the Taluka I gega‘ Ald and Advice
jtten comstituted in accordance with the Maharashtra State Legal
fidvice Scheme, 1979, and glso includes sub-comimittecs and
ceatres constituted under sub-clause (4) of clause 12 of the said
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al Aid Scheme” means the Maharashtra State Legal Add and
¢ Hcheme, 1979;
(v) “Legal Literacy Programme ’ means the programmes enutnerated

P P
i rule 4;

ecretary * mzans the Member-Secretary of the Commitice
Secretary of the Sub-Commitice or Legal Aid Centre constituted
f clause 12 of the Legal Aid Scheme and Member-
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vuiy ¢ OMce-bearers* means the Chairman, Vice-Chairman, Member-
rv and the Joint ;ec:etarv of the Committes or the Chairman,
or and the Membor-Secretary of the Clinic;

{ix) © Grganisers > means th% office bearers and the members of the con-
cernad Cormmittees or Clinics or both;

{x) ¢ Oficer’ or ‘ Governmant Officer * means an oificer of Government
or, as the sase may be, of semi-Governmenti, local authority, public under-
taking, acting in his official capacity;

{zi)y *social worker * means a person having a background of social
work and interested in the Legal Aid Work.

(2) The words and expressions used but not defined in these rules shall
have ‘1  me: nzng> assiganed to them in the Maharashira Statc Legal Aid
and Advice Scheme, 1979,

CHAPTER U
HoLDING OF LEGAL LITERACY PROGRAMME

3. Orgaaisation of Programmes.—-{1) Eve 1y District Committee, Taluka
Commitice or Clinic shall periodically organise different programmes from
the Legal Literacy Programmes specified in rale 4, at different places within
their jurisdiction.

(2) ¥f a Legal Literacy Programme is organised by District Committee or
a Clinic and the place of such programme comes within the jurisdiction of a
Taluka Comumiitee, then such programme may be conducted in consultation
and with the co-operation of that Taluka Committee.

(3) Every Commitice and Clinic shall endeavour to organise as many such
programmes in a year as possible.
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4. Types of programmes.—The following types of Legal Literacy Programines
may be organised by the Committees and the Clinics i—
(i) Legal Aid Workshops;
(ii) Legal Aid Conferences (Melawe);
(iii) Symposia on Legal Aid;
(iv) Legal Aid Seminars;
(v) Rural Entitlement Programmes;
(vi) Legal Aid Campaigns;
(vii) Public Interviews on Legal Aid;
(viii) Public Meetings on Legal Aid,
(ix) Legal Aid Exhibitions;
(x) Audio-visual Programmes on Legal Aid;

(x?) To prepare publications on Legal Aid; such as booklets, leaflets
pamphlets, handbills, wall haangings, wall posters, charts, etc,

5. Purposes of the Programmes.— During the Legal Literacy Programmes
every Committee or Clinic shall make efforts,—

(i) to promote Legal Literacy and create awareness among the weaker
sections of the socicty in regard to rights, benefits, and privileges conferred
upon them by social welfare legislation and other enactments;

(i) to enlighten the people in raral areas about the agrarian reforms and
facilities made available to them by the Central and the State Governments
from time to time and render legal services wherever necessary.

(iii) to arrange for publicity of important legislution concerning women,
bonded labour, tenants, agriculturists, Scheduled Castes, Scheduled Tribes
and other weaker sections of the community as also legislation dealing

vith social and economic reforms. etc.

(iv) to render assistance to the members of the weaker sections of the
community in compliance with necessary legal requircments in order to
secure the benefits under the various schemes sponsored by the Central
or the State Governments for the Welfare of the public in general or of any
section thereof;

(v) to take Legal Services to the door steps of the weaker sections of the
community in rural areas and in slums;

(vi) to suggest improvements in practice and procedure of the Ceouris so
as to reduce the costs and delays in litigation.

(vii) to suggest law reforms for the purpose of improving sccio-economic
conditions of the weaker sections of the community and making social
welfare legilsation effective for them.

(viii} to draw the attention of the administrative bodies or authorities
to the grievances of the poor persons and to press for redressal of their
grievances; and

(ix) to undertake socio-legal survey and research into the life conditions
of the weaker sections of the society with a view to ascertaining their
problems and difficulties and determining how far and to what extent social
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Jegislation has been able to a chieve the object and prrpose for which it was
enacted and to utilise social workers and students for this purpose.

CHAPTER III

PROCEDURE FOR ORGANISING LEGAL LITERACY PROGRAMMES

6. Initiation of the proposal—(1) The office-bearers of the Committee or
the Clinic shall initiate the proposal to organizethe Legal Literacy Programme
at any place within the jurisdiction of the concerned Committee or Clinic, then
the matter shall be brought before the concerned Committee or Clinic for
approval.

After the proposalis approved by the concerned Committee or Clinic,
the said Committee or Clinic shall eadeavour to asscciate the local Bar
Association, social organizations, social workers, educational institutions
and charitable trusts etc. with the proposed legal literacy programme as far as
possible.

(3) If the proposal is intiated by the Taluka Committee or the Clinic thea the
concerned District Committee shall endeavour to-associate itself with the
propased legal literacy programme and extend all possible help to the Taluka
Committee or as the case may be the Clinic and see that the said programme
is made successful.

7. Previous intimation to the Board—(1) Prior intimation of organizing
legal literacy programmes shall be given to the Board by the concerned Com-
mittee or Clinic.

(2) While sehding the intimation to the Board the following information
shall be forwarded :—
. (i) the place where the legal literacy programme is propsed to be arranged.
(ii) the date on which the proposed legal literacy programme is goinig
to be organized;
(iii) the class or categories of persons for whom the legal literacy pro-
gramme is going to be organized;
(iv) the total number of participants proposed to be admitted to the legal
literacy programme; )
{v) the name of the Committee within whose jurisdiction the place comes;
(vi) number of legal literacy programmes previously held at the said place;
(vii} the name or names of social organizations etc. who are going to
help or asscciate themselves in the legal literacy programmes;
(viii) the nature of asistance agreed to be extended by the social organi-
zations, etc.
~_(ix) the approximate expenditure proposed.to be incurred for the legal
literacy programme;
(x) the financial position of the Commiitee or Clinic organizing the legal
literacy programme; '
H 4596—S5
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(xi) whether additional grants are required for legal literacy programme
if g0, the following details may be furnished to the Board :—

(@) the grants already allotted to the Committee or Cliric;

(b) the head-wise expenditure incurred so far;

(c) the balance grants available for use;

(d) the head-wise expenditure to be incurred for the proposed legal aid
programme; _ .

(e) the detailed reasons for demanding additional grants;
(xii) whether any special assistance is required from the Board;
(xiii) any other relevant information relating to the legal literacy

programme.

8. Involvement of ex-officio members—(1) After the decision to organise
the legal literacy programme is taken, ex-officio members of the concerned
Committee or Clinic shall personally involve themselves in the organisation
of the proposed legal literacy programme.

&
(2) The ex-officio members of the Committee or Clinic shall issue special
circulars to their subordiante cfficers functioning at the place of the programme
requesting them.—

(a) to render all the requisite help to the organisers in this respect;

() to give publicity to the programme;

(¢} to persuade the persons to attend the programmes and obtain benefits
thereto,

() to inform the persons to present their grievances, if any, to the office
bearers of the Committee or Clinic during the programme.

9. Visits by law students—If it is possible, the concerned Committee or
@linic may arrange to send some law students to the place of programme in
advance for undertaking the work specified in sub-rule (2) of rule 8.

10. Pre-arrangements—(1) A. special messenger may be sent to the place
of programme in advance for making the reguisite arrangements by contacting
the various authorities. social workers. office-bearers of social organisations,
educational institutions and charitable trusts. ete.

€2) A meeting of the office-bearers of the social organisations may be called
for discussing and obtaining their assistance for the programme with special
reference to the accommodation, publicity, conveyance, refreshments and
feod ete.

11. Publicity to the programmes.—After completing the actions specified
in rules 6, 7, 8, 9 and 10, extensive publicity shall be given to the proposed
programme through the melia of—

{0) television, radio, cinema slides. posters and beating of drums, etc.,
intheentiroarea,
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{b) special circulars in respect of the programme shalf be issued to all the
offices of Government, semi-Government, public undertakings, local bodies,
social organisations. educational institutions and charitable trusts, etc,,
situated in the cancerned area.

(¢) special announcements shall be made during the dramas, tamashas,
cinema shows, weekly bazzars, fairs and Yatras, etc.

(d) Every available forum shall be utilized for giving wide publicity to
the programme.

12. Period required for completion of Actions—The actions specified in
rules, 6, 7, 8,9, 10 and 1] may be completed well in advance of the proposed
iegal literacy programme.

CHAPTER IV
ORGANISATION OF LEGAL LITERACY PROGRAMME

13.  Venue for ih: programimes.—Generally, the legal literacy programmes
may be organised in the primary or secondary schools, collegss, or trust
buildings or premises belonging to Government, ssmi-Governmeat, local
authority, public undertakings or social organisations or institutions, etc.:

Provided that, if suitable or convenient premises are no available, any
other premises, pendals or shelters may be used in consaliation with the
Chairman of the concerned Committee or Clinic.

14. Duration of programines—The organizers may organise the legal
literacy programmes on any days of the week or for any duration according
to the convenience of the organisers depending on the nature of the pro-
grammes :

Provided that, no legal literacy programme shall b2 organised on the day
on which the Committee has organised a Lok Nyayalaya session at any place
within its jurisdiction.

15. Language used in the programmes.—Marathi langaage shall preferably
be used in the legal literacy programmes: -

) Provided that, in exceptional circumstances Hindi or English may be used
in the legal literacy programmes.

16. Eligibility for availing of facility of Legal Literacy Programmes.—~The
limitation as to the annual income prescribed under clause 19 of the Legal
Aid scheme shall not be applicabie to the persons attending or participating
in the legal literacy programmes.

17. Legal Assistance—(1) During the Legal Literacy Programmes the
organisers shall endeavour to identify the problems of the people and refer
the applications of the eligible persons to the concerned Commistees for
extending legal aid.

(2) If needy and eligible persons approach the organisers during the Legal
Literacy Programme, the organisers shall obtain the applications from them

H 45%6—5a
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and refer them to the concerned Committees or take action if such applications
relate to their Committee.

18. Attendance of Government Officers, etc—(1) As far as possible, all
the heads of Departments or offices and the officers of Goveinment or semi-
Government bedies, local authorities or public nundertakings having their
offices at the place of the programme may personally attend the programme
or depute an officer to attend the programme and render all help required for
the programme in all respects including redressing the grievances of the pecple.

(2) If any of the grievances expressed by the versons during the progri.nmes
pertain to their Departments or offices, and if it is possible to redress their
grievances during the programrme itself, the officers attending the programme
may endeavour to redress the grievances and inform the organisers accordingly.

19.  Attendance Register—(1) Allthe officers, stafl, office-bearery, members
of Committees or Clinics, students and sccial workers who have bcen asked
to attend the Legal Literacy Programmes for extending assistanc in the pro-
gramme shall attend the programme in time and execute the aflotted work.
sincerely and with the spirit of social service.

(2) They shall behave courteously with the public and co-workes, officers,
etc. during the programmes.

(3) They shall sign the attendance register in token of their attendance to
the programme.

20. Sponsoring the Legal literacy Programmes.—{1) The Social Welfare
Organizaticns, Mahila Mandals, public and private registered trusts, registered
societies, co-operative societies, local authorities, public or private undertakings,
industrial units, semi-Government bodies or any educational institutions
or social workers interested in the social work may be aliowed to sponsecr
the Legal Literacy Programmes with a view of purely social welfare aspect.

(2) The sponsoring bodies may involve themselves in extending all possible
assistance and co-operation to the concerncd Committees and Clinics in the
organisation of Legal Literacy Programmes.

CHAPTER V
FINANCE, CONTROL AND SUPERVISION OF LEGAL LITERACY PROGRAMMES

21. Finance.— (1) The expenditure required for conducting Legal Literacy
Programmes shall be madc by the concerned Committee or Clinic from the
funds placed at its disposal by the Board.

(2) The expenditure incurred in connection with the Legal Literacy Pro-
grammes shall be as low as possible.

22. Control and Supervision.— (1) The Board may control and supervise
the Le_ga.l Literacy Programmes through office-bearers of the concerned
Committee or Clinic.
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(2) The Member-Secretary of the concerned Committes or the Director, of
the concerned Clinic shall be responsible for the Organization, arrangsments
adniinistration and proper functioning of the Legal Literacy Programme.

(3) The Legal Literacy Programmes shall be conducted under the overall
control, guidance and direct supervision of the Chairman of the concerned
Committee or Clinic.

(#) The concerned Committee or the Clinic shall endeavour to maintain
highest quality of professional services in the Legal Literacy Programmes
b' engaging competent personnel, ensuring maiatenance of standard of
speewhea or lectures and inspecting the programmes periodically through the

competent person duly authorised in that behalf by the said Committee
or Clinic.

(53 The statement showing the successful functioning ¢f the Legal Literacy
Programmes shall be placed before the monthly meetings of the concerned
Committee or the Clinic. The Comimittes or the Clinic may take into considera-
tion the performance of ihe Legal Literacy Programines and find out the ways
and means to improve the same in future.

23. Transport facilities.—Transport arrangements of the office-boarers,
members, ofﬁ,, s, staff, Advocates, students and social workers taken from
the ;eadquartun for participating in the Legal Literacy Prcgrammes shall be
made in accordance with the provisions of the Government Cucular General
Administration (Law and Judiciary) Department, No. LAB- 7886(75) -X1V,
dated the 17th December 1986.

24. Publicity.— The concerned Commitiee or Clinic shail make arrange-
ments, to give wide publicity to the Legal Literacy Programmes during the
inaugural and conclunding functions.

25.  Submission of Report.— After the end of Legal Literacy Programme,
the concerned Committee or Clinic shall send a detailed Report about the
prograrame to the Board.

26.  Concluding function.«Wherever possible, separate concluding func-
tions may be organized with a view to give wide pubumt to the Legal Literacy
Programmes.

CHAPTER VI
LEGAL AD WORKSHOPS

4

zanize Le g a1 Alid \M rkshons for social workers belonging to the foliowing
catego; ies :

(/Y Woraen;

(i) Scheduled Tribes;

(i) Scheduled Castes;

(iv) Vimukta Jatis;

(v) Nomadic Tribes;
{vi) Nav-Buddhas;

21, Organization of Workshop.—(1) Every Cos
124
<o
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(vii) Other weaker sections of the society;
(viii) Other persons including students, desiring to work voluntarily in
the field of Legal Aid.
(2) The workshop shall be in the form of Primary Training Class in law.

28.  Conditions for admission to the Workshops.— The persons to be admitted
to the Legal Aid Workshop shall fulfil the following conditions, namely :—

(7)) the person shall generally be a social worker;

(ii) he shall belong to one of the classes or categories of persons specified
in rule 27;

(iii) he shall be in a position to read, write and speak either Marathi,
English or Hindi;

(iv) he shall be of more than 20 years of age;

(v) he shall be interested in the Legal Aid Work;

(vi) he shall possess the aptitude for work towards the Welfare of the
poor and down-trodeen persons in the society including backward
class people, women, children, etc.

(vii) he shall preferably be a resident of the place or working at the place
where the workshop is arranged.

29.  Selection of persons for the Workshops.— (1) The Committee or Clinic
may generally select the candidates for the Worksop through the following
authorities :—

(?) offices of Government, semi-government, Local bodies, public or
private undertakings functioning in the vicinity of the area where it is
proposed to organize the workshop; or

(i) the local social welfare organisations, educational institutions, chari-
table trusts or Mahila Mandals etc. functioning in the area of the Workshop;
or

(iii) registered public or private trusis, registered societies, co-operative
socteties, non-trading Corpcrations, etc. functioning in the area of the
workshop.

(2) After the selection of candidate, a final list of such selected candidates
shall be prepared and the Member-Secretary of the concerned Commiittee o
Clinic shall send letters to the candidates asking them to attend the warkshop
on the prescribed date, time and place alongwith the necessary articles or
material specified therein.

(3) The sclected candidates shall remain repsent in the leass in time on
the prescribed date and report to the co-ordinator appointed for the said
woikshop.

30 Number of candidates to be admitted and fees.—(1) Generaly, a work-
shop ‘may consist of not less than 25 persons and not more than 100 persons.

(2) No admission fee or tutition fee shall be charged and recovered from the -
candidates. The entire workshop shall be free of charge.
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31. Venue, duration and number of periods for the Workshop.— (1) The
venue may be as prescribed under rule 13.
(2) The entire course shall be for three days.
(3) There shall be 18 lectures in the entire course.
32.  Programme for the course.— (1) Normal working hours shall be from
9-45 a. m. to 5-15 p. m. with a convenient lunch break for one hour.

(2) On the morning of the first day, there shall bean inaugural function
of the workshop for one hour from 8-30 a. m. to 9-30 a. m. All the instruc-
tions, directions or suggestions to the participants may be given during this
period itself:

Provided that, if it is convenient to the organizers, the inaugural function
may be organized at any time on the previous day of the workshop.

(3) The regular lectures shali start from 9-45 a. m. daily.
33. Periods for the course.— (1) There shall be six pericds daily during
the course. The duration of each period shall be 60 minutes.

(2) There shall be a regular lecture on the subject for the first 45 mirutes
and the latter 15 minutes shall be allotted for questions and answers.

(3) The timings for the periocds may be as follows :—

Morning Session
First period— from 9-45 a. m. to 10-35 a. m.

Second period— from 10-45 a. m. to 11-45 a. m.
From 11-45 a. m. to 12-00 noon Tea break.

Third period— from 12-00 noon to 1-00 p. m.
From 1-00 p. m. to 2-00 p. m. Lunch break.

Afternocon Session

Fourth Period .. from 2-00 p. m. to 3-00 p. m.
Fifth Period .. from 3-00 p. m. to 4-00 p. m.

From 4-00 p. m. to 4-15 p. m. Tea break
Six¢h Period .. from 4-15 p. n. to 5-15 p. m.

34, Groups of Laws for the Course—The following one or two groups of
laws or schemes may be taken up during the entire course for promoting legal
literacy —

Group of Laws or Schemes

(i) Complete Legal Aid Scheme;
(ii) Constitutional Law structure and functions of Legislature, Judiciary
and Executive;
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(iii) Matrimonial Laws;

(iv) Maintenance and Succession Laws;

(v) Land and Property Laws;

(vi) Procedural Laws;

(vii) Criminal Laws;
(viii) Education and Public Health Laws;
(ix) Social Welfare Laws;

(x) Land Reform Laws;

(xi) Local Authorities and Rent Laws;
(xif) Labour Laws;
(xiif) Trusts and Societies;

(xiv) Service rules.

35, Selection of subjects.—(1) Generally, cach period may consist of
leeturers on one or more Acts falling under the groups of laws or schemes
mentioned in rule 34. The laws may be selected by the organisers from
the syllabus appended to the Maharashtra State Para-Legal Training Course
Rules, 1989.

2) The Committee or Clinic may select the Acts according tc its convenience
depending upon the availability of lecturers.

36. Appointment and  functions of co-ordinator—(1) The concerned
Committee or Clinic may appoint one of its members as a ¢v-ordinator for
co-erdinating and conducting the workshop.

2) The co-ordinator shall carry out the following functions, namely —
(i) He shall help the organisers in arranging the workshop in all respects;
(i) He shall look after the arrangements of participants;

(iii) He shall remain in the workshop during whole day and look afier
all the arrangements in the workshop and see that the worksb~p is conducted
smoothly and concluded successfully;

(iv) He shall take the attendance of lecturers and participants in every
period.

37. Honorarium to the co-ordinator.—¥or performing the functions specified
in rule 36, the coc-ordinator may be paid an honorarium not exceeding Rs. 10
(Rupees ten) per day :

Provided that, the co-ordinator may waive the honorarium whyily or parily
and may work voluntarily.

38. Appointmeni of lecturers.—(1) The Committee or Clinic may appoint
as many lecturers as necessary for delivering lectures in the workshop on
the selected Acts on the prescribed days and periods allotted to them.

(2) The lecturers may be selected from the Advocates, Judges, Government

Pleaders, Assistant Government Pleaders, Judicial Officers, Central Govern- --

ment or State Government Officers, Principals, Professors, Lecturers of Law
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Colleges or Law Faculties of Universities, Heads of Departments or Deans
of Law Faculties of Universities etc. :

Provided that, the workers of political parties shall not be appointed as
lecturers for the workshop.

39. Functions of lecturers.—(1) The lecturer shali deliver the lecture on
the given subject for one hour in the workshop. He shail prepare synopsis
on the subject on which i is asked to deliver the lecture and cause the copies
of the same distributed to the participants before starting the lecture.

{2) The lecturer shall attend the viorkshop regularly and in time and remawn

in the class during the period prescribed for that class
(3) The lecturer shall behave courteously with the nartici‘gn its, colleagues
and members of the Commiitee. ’ ‘
{4) The organizers shall get the copiss of the s synopsis prepared from the
the

~coneerned ‘CCLHTCY oyc’ouy}e and distribute the cepies to all the participants
before the beomnmg of the concerned lecture.

40. Outlines of lectures—While delivering the lectures in the workshop,
the lecturer may include the following items in his lecture—
(i) General introduction of the Act;
(i) Salient features of the Act;
(iii) Duties, rights, benefts and privileges conferred upon the persons by
the Act and the ways and means to implement them.
(iv) Consequences of breaking the laws.

N vt

41.  Honorarium to the lecturers.—(1) The lecturers may be paid the follow-
ing honorarium for performing the functions specified in: rules 39 and 40 —
() An amount of Rs. 25 per lecture in the head-quarters of District and
Talukas and 2t any place in the District or Teluka;
(if) Anamount of Rs, 40 per lecture in the citles of Thane and Greater
Bombay :
Provided that, the lecturers may waive the honorarium wholly or partly
and may work voluntarily.
(2) The lecturers shall be paid the aciual travellingexpenses by the ordinary
mode of journey from their residence to the place of works‘“op

Provided that, if the crganisers make :
lecturers, then separat tra.ve}hng 6xpenses Bhu;l not bc p/.ﬂ.u o ;h*

{3) Notwithsianding anyiling ¢ inzd in any other rules or ulmr, the
Judicial Officers, Government of W;m—Govw nend Umo rs, Government
Pleaders, Assistant Governmut Pleaders shail also be ¢ glblc ‘o receive
bhonorarium and travelling oxpenses for perforining the funcilioas specified
in rules 39 and 40 ;

Provided that, the lecturers may waive the honorarium wholly or partly
and may work volumauly
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42. Refreshment to the lecturers, members and participants.—The
concerned Committee or Clinic shall make arrangements to serve tea to the
lecturers. members and participantstwice a dayi.e. at 11-45 a.m. and 4 p.m.
during the workshop.

43. Lunch to the participants, etc.—Lunch packets may be served to the
participants, lecturers and members during the lunch period daily during
the workshop.

(2) The concerned Committee or Clinic may persuade the social organiza-
tions, etc. to voluntarily undertake to provide lunch packets to the participants,
lecturers, members etc. during the workshop :

Provided that, if nobody comes forward to serve the lunch packets, the
concerned Committee or Clinic shall make the arrangements to serve the lunch
packets to the participants, lecturers and members from its funds.

44. Supply of stationery etc.—For enabling the participants to #ake notes
in the workshop, the organizers may provide following stationery to each
participant free of cost :—

(i) An exercise book;
(i) A ball pen;
(iii) Copies of cyclostyled notes on the subject;
(iv) Printed pamphlets on the subject, if any;
(v) Copies of literature published by the Board, if available.

45. Monetary assistance to the participants—If a workshop is organized
purely for women, scheduled castes and scheduled tribes at villages and in the
mteriors of the Tribal areas, then the participants may be paid an amount
of Rs. 10 daily for three days during the workshop. This monetary help shall
be in addition to the facility of free lunch and tea served during the course.

46. Duties of the participants during the workshop.—{1) During the work-
shop, the participants shall attend all the periods regularly.

(2) They shall sign the muster roll or give roll call during every period daily.
(3) They shall behave courteously with their colleagues and organizers.

(4) They shall listen to the lectures patiently and take down the notes
wherever necessary during the lecture.

(5) They shall not give any presents etc. to the lecturers.

(6) They shall not organize any demonstrations etc. for or against the
lecturers or organizers.

(7) They shall not collect any money for any purpose whatsoever during
the course.

{8) They shall be responsible for the safe custody of their books and
belongings.

(9) The participants shall not leave the class during the period or shall not
leave the course incomplete in the middle.



59

(10) If they leave the course in the middle, they may be liable for recovery
of amounts spent upon them during the pericd when they attended the course :

Provided that, the Chairman of the concerned Committee or Clinic may
waive the recovery if he finds that the reasons for leaving the course are valid.
The decision of the said Chairman shall be final in this matter.

(11) Irregular attendance, habitual idleness, disobedience or conduct
injurious to the normal tone of the workhop may justify dismissal of parti-
cipants from the workshop.

(12) Record of the addresses of the participants shall be maintained by the
concerned Committee or Clinic.

(13) No participant shall absent himself or herself without obtaining
leave from the Chairman of the concerned Committee or Clinic.

(14) The leave may be obtained by the participants by writing an appli-
cation to the Chairman.

47.  Award of certificates.—After the cnd of the workshop, a simple certi-
ficate in the following form may be awarded to the participants who have
attended all or at least 15 periods during the entire workshop and shown

interest in the lectures.
Formn of Certificate
Certified that Shri/Smt./Kum. ... ..o viii i i

attended the Legal Aid Workshop conducted bythe ....................
Committee/Clinic at ................ from ............ 1¥0 U
Member-Sccretary of the Committee Chairman of the Committee

or the Director of the Clinic. or Clinic.

48. Registers and records.—For the purpose of keeping the record and
watching the progress of workshops, every Committee or Clinic shall maintain
the following registers i—

(i) A register of participants in the workshop containing all the parti~
culars such as name, age, sex, educatiional qualifications, residential address,
office address, etc ;

(ii) A register containing the particulars of the lecturers appointed for
the wor kshop,

(iif) A register containing the particulars of expenditure incurred for
the workshop;

{iv) The attendance register of the participanis;

(») The attendance register of the lecturers.

.49, Concluding function.—(1) On the last day of the workshop or next
day thereof there shall be a concluding function. This function may be
kept open to all persons. Generally, all the social organizations etc. function-
ing in the area may be invited to attend the concluding function.
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(2) Certificates may be awarded to the participants during the concluding
function.

(3) There may be one or two speeches expiaining the Legal Aid Scheme
and the Legal Literacy Programmes.

(4) The agenda of the function can be decided by the concerned Commiitee
or Ciinic according to its convenience.

50.  Submnission of rnpo,t—«Thr* report to be submitted to the Roard under
rule 25 shall coatain the following additional information in respect of Legal
Aid Work<hop :(—

(i) The dates of the workshop;

(i) The place of the workshop;

(iii) The names of group of Acts taken for promoting legal literacy in
the workshop; ]

(iv) The number of participants admitted to workshop; )

(v) The class or categories of persons for whom the workshop was
organized; ‘

(vi) The names of social organizations associated in the organization
of the workshop;

(vii) The expenditure incuried for conducting the workshop with suficient
details.

CHAPTER Vil
LeEGaL Aip CONFERENCE (MELAWA)

51, Organization of Confercnce (Melaway.—~ A Committee or Clinic may

organise the Legal Aid Conferences (M jawa) for the following Categories Gf
persons Deuoumally at any nlace under its jurisdiction :—

(i) Legal Aid workers;

(i{) Gram Sevakas;

(iii) Gram Sevikas;

{(iv) Extension Officers;

(v) Nurses and Healily visitors;
(vi) Sarpanchas;
(viiy Office bearers of 1o
(viii) Pclice Patils;
(ix) Police Constablos;
(x) Lady Poiice Constables;

{xi} Home Guards;

(xii) Talathis;

(xiii) Revenue Gfficers;

(xiv) Primary School Teachers;
{xv) Secondary School Teachers:
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(xvi) Women Social workers;
(xvii) Adivasi social workers;
(xviii) Office bearers of—
(a) Social welfare organisations;
(b) Educational institutions;
(¢) Charitable trusts;
(d) Mahila Mandals;
{2) Registered public or private trusts;
() Registered amaleur societies;
2 Registered co-operative societies:
(i) Registered non-trading Corporations;
(i) Public or private undertakings.
(xix) Any other class of persons who come into contact with the members
of the public while performing their official duties.
52.  Purpores of Conference.—~The objects of conference shali be as specified
below -
(i) to bmpart the knowledga about ths Legal Aid Scheme and the Legal
Services Programmss to the participants;
(i1} to guide the participants as to how ithe Legal Aid Scheme and the
L\ &t = v
Legal Services Programmie can be taken to the needy persons by them;
(7ii) to make the participants feel and realise that they can become the
good media for spreading Legal Litcracy;
(iv) to take survey of the functions of the Legal Aid Scheme and the Legal
Literacy Programmes in the arca;
(v) to consider the quantum of Legal Aid Work done so far and find out
the reasons for the inadequate work;
{vi) to co-ordinate the Legal Aid Work in the arca;
(vii) to exchange the experience and views in respsct of implementation
of the Legal Aid Scheme and the Legal Services Programmes;
(viii) to evolve effective method for spreading Legal Literacy in the area;
(ix) 1o invite suggestions for the effective implementation of the Legal
Aid Scheme and the Legal Services Programmes;

(x) any other rzlevant matters.

53. Working of the comference—~-(1) The conference may be organized
in the form of a meeting consisting of asingle continuous session or two sessions
i.c. morning session or evening session depanding upon the volume of business
of werk.

(2) There may be one or two speeches explaining the Legal Aid Scheme and
the Legal Services Programmes and there may be one or two speeches explain-
ing as to how the said schems and the programmes can be implemented through
the participants,

(3) Generally, the Chief Officer of the participants may be invited to
neak in the conference.
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(4) Difficulties of the participants, if any, may be solved in the conference
and the valid suggestions may be communicated to the Board for considera-
tion and action.

(5) The agenda of the conference may be settled by the concerned
Committee or Clinic in consultation with the Chairman of the Committee
or Clinic.

(6) Few participants meay be allowed to express their views in the
conference.

(7) At the end of the conference, cfforts may be made to obtain the
assurance by the participants about the fulfilment of the purposes of the
conference.

CHAPTER VIIi
LEGAL AID SYMPOSIA

54, Organisation of symposium.—(1) Symposia may be organised at various
places for effecting the contribution on one subject from various authors or
speakers before the large number of persons.

(2) The object of discussion in the symposia shall be to teach the subject
to the large number of people at a time.

55. Method of teaching in symposium.—(1) Generally, the method of
imparting knowledge in the symposium shall be problem-oriented and shall
be in a style and language easily understood by the common man.

(2) Each topic in each symposium shall be handled by the main speakers
not exceediny four in number who shall supplement each other to cover the
subject as comprehensively as possible.

(3) The main speakers may prepare synopsis of their presentations which
may be circulated among the participants well before the beginning of the
symposium.

56. Selection of topics.—The organisers may select the topics of symposia
according to the availability of speakers and their convenience.

(2) If it is convenient, along with other topics, the following topics may be
tried by the organisers for discussion in the symposia —

(/) Society, women aad the law.

Explanation.—The main speakers may take a survey. of the status of women
in India, rural as well as urban and identify the problems and their dimensions
in a socio-legal perspective. It may further examine the role of law generally
and the factors which retard or promote the legal ordained status.

The main speakers may also analyse the nature and scope of welfare
services of women in different sections and regions and assess their efficacy
with a view to explore the prospects for legal services in reaching justiceto the
women in difficulty.

(ii) The Constitution, the Laws and the Judicial System.
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Explanation—The discussion on this topic is intended to give an overall
view of the constitutional structure, values and principles under which
Indian democracy functions. In particular, the main speakers may examine
the court system and nature and scope of judicial remedies. They may also
emphasise on the study or mechanism of constitutional development and
rule of law and ordered change in the society. The frame-work of fundamental
rights and social justice may be discussed with reference to women and
weaker sections of the society.

(iiiy The Civit Law, Civil Courts, Procedure and Remedies
Explanation.—Under this topic, the main speakers may discuss the concept
of civil wrong, the system of Civil Courts, procedure and remedics in relation

to laws of Contract, Tort, Properly Tax etc. The issues relating to agrarian
reforms and consumsr protection may also come up for study.

(iv) Family Law.

Explanaiion.—In this topic, the main speakers may discuss the issues
and problems of matrimonial relations in different personal laws and examine
the nature and scope of legal remedies available.

(v) Labour Law and Administration

Explanation—Under this topic, the main speakers may discuss the Labour
Laws with reference to women, children and weaker sections of the society
identifying their problems and suggesiing remedies.

(vi) The Criminal Law and Criminal Justice, Ad minisiration.
Explanation.—Iin this topic, the main speakers may discuss the system

of Criminal Law and administration generally and crimes against women,
children etc. in particular.

(vif) Public interest litigation,
Explanation.—Under this topic, the main speakers may discuss the status
of Legal Aid Schemes in the country and aisp analyse the nature and methods

of involvement of Social Workers, the delivery of legal services to the weaker
ections of the society.

{viii} The Indian Legal System;
(ix) Problems of a women;
(x) The marriage and divorce under Hindu Law;
{xi) Matrimonial rights of women;
(xii) Law of Maintenance;
(xiii} Law of Custedy;
(xiv) Law of Succession;
(xv) Outlines of Criminal Law;
(xvi) Offences against women;
(xvii} Your rights against police;
{xviii) Law of Contracts and Torts;
(xix) Legal Aid, Status, Structure and Scope;
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{xx) Legal Aid for women and children;

(xxi) How the Supreme Court enforces rights of citizens;
{xx#i) Courts and the poor;

(xxiif) Lok Nyayalaya;

(xxiv) Legal Literacy Programmes.

57. Evgiuation.—~Therc shall be an evaluator to evaluate the speeches and
preside over the symposium. The evalvator shall summarise the points raised
1n the speeches and deliver an analytical address containing the summary of
all speeches.

58.  Agenda for the Symposiu m.—The function of symposium shall be simpie
one. There may be few main speakers not exceeding four in number and an
evaluyator who shall preside over the function. Gegerally, the agenda of the
symposium may be as follows —

(i) Welcome, introduciion and explaining the purpose of symposium;
(ii) Maip speeches on the laws or topics;

(iii) Evalvation of speeches;

{iv) Vote of thanks.

59.  Remuneration to the main speakers.—The main speakers participating
in the symposium may only be paid an honorarium of Rs. 25 per speech :

Provided that, the main speakers may waive the heonorarium wholly or
partly and may werk voluntarily.

Explanation.—The * main speaker’ in this Chapter means a Speaker who
Las been designated to deliver a substantial lecture on a given law or topic in
a symposium.

CHAPTER IX
LEGAL AID SEMINARS

60. Organization of Seminar—Every Committee and Clinic shall eandea-
vour to organize seminars on various laws periodically at various places coming
within their jurisdiction.

61. Working of Seminars.—{1) Generally, the speeches in the seminar
shall be individual Act-orinted and shall be in a style and language easily
understood by the common man.

(2) Each speker may handle one independant Act and cover the subject
as comprehensively as possible.

(3) The speakers may prepare synoposis of their presentations copies of
which may be circulated to the people well before the beginning of the seminar.
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62. Selection of Acts.—The Acts for seminars shall be so selected that no
two or more Acts shall fall under one general topic; but still the selected Acts
shall be of such nature that they must be useful to the people of the locality
in their day-to-day life.

Explanation.—(1) General topic in this rule refers to * Matrimonial Laws *,
‘ Family Laws’, ‘ Labour Laws *, Property Laws*, etc.

(2) The discussion in seminars, shall not be restricted to one general topic
-of law. The main purpose of seminar shall be to see the practical legal needs
of the people of the locality when seminar is arranged. The people of the
locality may not be interested in the laws relating to Christian Marriage or
Parsce Marriage but still as these Acts fall under the general topic ““ Matrimonial
Laws ” these laws are also tought to the people. This situation shall be
avoided in the seminars.

(3) If a seminar is arranged in a rural area inhabited by agriculturists,
the selection of the Acts may be as follows i—
{/) The Maharashtra Land Revenuc Code;
(i) The Dowary Prohibition Act;
(iit) The Irrigation Act;
(iv) The Employment Guarantee Scheme Act;
{(v) Hindu Marriage Act; etc.
63. Agenda jfor the Seminar.—The programme of seminar shall be
simple one. There may be a chairman, and few main speakers, not exceeding

four in number, who may speak on individual Acts. The agenda of seminar
may be as follows :—

(i) Welcome, introduction and explaining the purpose of seminar;
(ii) Speecches by the main speakers;

(iii) Speech by the chairman;

(iv) Vote of thanks.

64, Remuneration to the main Speakers—The main speakers participating
in the seminar may only be paid an honorarium of Rs. 25 per speech :

Provided that, the main speakers may waive the honorarium wholly or
partly and may work voluntarily.

Explanation.—‘ Main Speaker * in this Chapter means a Speaker who has
been designated to deliver a substantial lecture on a given laws or topic in
a seminar.

CHAPTER X
RURAL ENTITLEMENT PROGRAMME

65. Organization of Rural Entitlement Progranime.— Every Committee and
Clinic jointly or separately shall organize periodically Ruyral Entitlement
Programmes in tne villages, slums and colonies coming within their jurisdic-
tiom.

H 4596—6 (2034—8-89)
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66. Procedure of the programme.— (1) Bvery Committee or Clinic shal]
constitute small units of Advocates interested in the Legal Aid and Social
work. Bach unit may consist of one ¢r iwo Advocatss. Certain villages or
slums or colenies may be aliotted to each unit, The unit shall visit these
villages, slurss or colonies regularly every waek or every month according to
the convenience.

(2) The Comumittes or Clinic shall prescribe the dates for visiting the
units in .consultation with the Sarpanchas of villages or concerned ward
Officers of local authorities or social workers in respect of slums or localities.

(3) The Committes or Clinic shall make the arrangement of circulating
the programme in advance in the area through the Sarpanchas, Ward Officers
or Social Workers, etc.

67. Working of the programme.— (1) With the help of Sarpanchas or
the Ward Officers and the Social workers, arrangements may be made to collect
the residents (men and women) at the office of the Gram panchayat or village
Chavadi or at any convenient place at the prescribed time and the prescribad
date.

{2) The Committes or Clinic may also maks arrangsments of collecting
the people by loud-speakers, personal contacts, through the law studeats or
«c.cial workers, etc.

68. Promotion of Legal Literacy.— (1) As soon as suffisient numbsr of
villagers or people are gathered, the Advocates in the Unit shall first impart
the knowledge about ons or two Acts concsraing the vitlagsrs o7 the niople,

(2) Advocates shall also enlighten the people about the agsrian ‘
and facilities made available to them by the Ceatral Government and ths
State Govarpment from time to time.

(G) Selection of Acts shall be made after taking iate consideration the
peeds of the villagers or people. Generally, the Acts may relate to ths topics
such as Property, Revenue. Irrigation, Rent, Co-operation, Employment,

Succession, Matrimonial, Divorce, Dowery, prohibition, etc.

(4) After the end of the lectures, there shall be a guestion and answer
sesston. The Advocates may try 1o satisfy the doubts of the viliagers or pesple.

69, Legal Assistance.~ (1) After the end of the lectures, the Advocate
shall ask one by one all the villagers or people present in the meeting, as to
whether they havs any problems. I there are any problams, the st i3 and
social workers assisting the uait shall heip the psonle in writing tha i
tionz on behaif of the villagers or the people. Such applications
hapded over to the concerned Commitiess for further ascessary action.

(2) Before starting the main Legal Literacy session or after the end of it
the students or social workers shall visit every home by going door to door,
in the village or slum area or locality and enguire as to whether villagers or
stum dwellers have any problems.
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(3) If tho students or social workers identify any problem, they shaif write

plications on behalf of the congerned villagers or sinm-dwellers and hand

ap
over them 1o the concerned Committss for necessary action.

ind social workers

Fucility to the units.— It the Advocs
nsport, accommoda-

ought from other places, arrangements
rion. junch and refreshiments, ete. shall he made by h

wation to the Advocates— Tia Advocates attending the Rural
-amme shali be paid an onorarium of Rs, 25 per day;

71, Remune
Entitlement Pr

O

Provided that, the Advoeates may waivs the honorarium whaelly or partly
and may work voluntarily.

CHAPTER XI
LEGAL AID CAMPAIGNS

72.  Organization of Campaign.—For the purpose of propogating provisions
of any single Act or remoting the Legal Literacy about that Act, every Commi-
ttee or Clinic shall organize Legai Aid Campaigns periodically at different
places coming within their jurisdiction with the assistance of the social welfare,
organizations, etc. functioning in the locality.

73. Methods of Campaign.—The Legal Aid Campaigns may be organized
in the following ways, namely :—

(i) The oath-taking session ;
"(ii) The lecture session ;
(iif) The debate session ; and
{iv) Other programmes.

g
i

74, -taking  session—(1) The organisers shall organize special
camy . in the cities, villages, slums, schools, colleges, universities, factories,
indusirial units, offices, ete. and make the citizens, villagers, slum dwellers,

rist, labourers, students, officers, servants, staff, etc. to take oath
g offences under the provisions of the Act.

agricuiit
of non-commiiti

{2} The oath shall be taken in the prescribed forms and it shall be signed
in duplicate. The first copy may be given to the person taking oath, second
copy may be ratained by the organizers.

(3) The oath taking ceremony may be organized in the form of a public

meeting presided over by on eminent persons with influence and with suffictent
high status. Oath shall be taken by persons before these persons.

{4) 1n respect of social welfare laws such as the Dowry Prohibition Act, etc,,
the oath taking ceremony may be divided into four categories of persons such
as,~—

(i) unmarried girl ;

H 4596—6a
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(&) unmarried boy ;
(iii) parents of unmarried girl ;
(iv) parents of unmarried boy.

(5 The organizers may get the copies of suitable oaths printed or cyclostyled
locally according to the requirement.

75. Agenda for the function.—The agenda of the oath-taking ceremony
may generally be as follows :—

(i) Welcome, introduction and explaining the purposes of the Campzigns;
(ii) Taking of oath by the persons ;
((ii) The valedictory address by the Chairman of the function ;

(iv) Vote of thanks.

76. Oral Advocacy session.—The organizers shall invite the expert persons
not exceeding four in number to deliver main speeches on the selected Acty
as a part of the campaign.

(2) The oral advocacy session may be preceded or succeeded by the oath-
taking ceremony.

(3) Arrangements may be made to bring the people in procession to the
place of campaign. The useful slogans in respect of selected Acts may be
arranged. The poems and songs prepared on the provisions of the Acts may
also be sung in the procession.

77. Debate session.—The organizers may arrange debate of eminent iawyers,
social workers and jurists etc., not exceeding four in number, to deliver main
speeches on the provisions of the selected Acts. The discussion in the debates
may emphasize on the efficacies of the provisions of the Act and the means
to eradicate the social evils etc.

78. Other Programmes.-—As a part of the Campaign, the organizers may
also arrange the following programmes —

(i) The street dramas.—Through the dramas, street dramas, tamashas
etc. efforts may be made to depict the efficacy of the provisions of the Act
and the evils existing in the society which are required to be eradicated.

(i) Essay competition etc—Campaign can also be made successful by
arranging competitions of various types such as essay, eloquence, Rangawali
and dance, songs, mimicry, memory tests etc. The organisers may give,
some prizes of small value etc. to the winners :

Provided that, the social organisations may be persuaded to keep the
prizes for such events.

79. Selection of main speakers—The main speakers required for the pro-
gramme of campaign may generally be selected from the following professions—

(i) Advocates ;
(i) Judges including retired Judges ;
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(iii) Government or semi-Government Officers including retired officers ;
(iv) Teachers, lecturers, professors, Principals etc. including retired
persons ;
. (v) Non-political social workers or persons working in the field of legal
Aid.

80. Outlines of lectures and Debates, etc.—Generally, while delivering the
‘lectures in the meetings of the Campaigns or participating in the discussion
of Debates, etc. the speakers may include the following points in their lectures
or Debate :—

(f) General introduction of the Act ;
(i) Salient features of the Act ;
{iif) Duties, rights, benefits and privileges conferred upon the people
by the Act and the ways and means to implement or execute them ;
(iv) The consequences of breaking the laws ;
{v) Efforts shall be made to elevate the status of women in the society
by chaaging the views of the society towards the women.

(vi) Efforts shall be made to eradicate the social impediment and supersti-
tions in implementing the laws.

81. Remuncration to the main speakers—The main speakers participating
in any programme of campaign may only be paid an honorarium of Rs. 25
per day :

Provided that, the speakers may waive honorarium wholly or partly and
may work voluntarily.

Explanation.—° Main speaker ’ in this chapter means, the speaker who has
been designated to deliver a substantial lecture on a given law or topic in
4 campaign.

CHAPTER X1
PUBLIC INTERVIEWS

82. Organization of Public Interview—FEvery Committee or Clinic shall
organize public interview programmes periodically at various places com-
inz under their jurisdiction.

83. Procedure of the programme~—(1) The programme may be in the
form of public meeting. There may be one person to ask questions and there
may be few eminent main speakers not exceeding four in number to give replies
to the questions. The question and answer session may be held before the
general public or a class of persons. The purpose of questions and answers
shall be to promote Legal Literacy and to educate the people.

84.  Working of the Programme.—(1) A person selected for asking questions
may ask questions regarding the provisions of various laws concerning the
people or on any legal problems concerning the general public. The persons
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designated to give replies shall answer the questions in detail in a siyle and
language easily understood by the common man. Pictures or any articics may
¢ used for explaining the provisions of any law etc.

(2) There may be another method for conducting the programme. Before
starting the programme, people may be requested to ask the questions on any
problems by writing down the guestions on pieces of papers. After coliecting
the questions, the persons selected for asking questions may ask the quesiions
from this collection of questions and the persons designated to give replies
shall answer these questions.

(3) There may be a third method of conducting this programme. There
- may be only two main speakers. These two persons may discuss or debaie on
the subject relating to one Act or group of Acts. Out of these two persons, one
may open the discussion and the second person will supplement the debate.

This may be repeated by the first person. The debate may go on for the period
of prescribed for that purpose.

85. Agenda for the programme—(1) The public intervicws programme
may be very simple. Generally, the agenda for the programme may be as
follows —

(i) welcome, introduction and explaining the purpose of the programme;
(éi) questions and answers ;
(iii) chairman’s address ;
(iv) vote of thanks.

(2) After the end of the questions and answers session, the chaitman of the
function may evaluate the session and summarise the subject for enatling the
people to understand it more clearly.

86. Selection of the speakers.~—The speakers for the programme may be
selected from the persons mentioned in rule 79.

87. Remuneration to speakers—The person asking the questions and the
main speakers participating in any programme of public interviews mzay be
paid an honorarium of Rs. 25 per day :

Provided that, the speakers may waive the honorarium wholly or partly
“and may work voluntarily.

CHAPTER XIIT
PUBLIC MEETINGS ON LEGAL AID
88. Organization of Public Meeting.—Every Committee or Clinic may
organize public meetings on legal aid periodically during the fairs, yatras,

weekly bazars, exhibitions or at any gatherings with the help of students and
social workers, etc.

89. Working of the programme.—The Legal Aid workers may stand on
a table placed at a convenient place in the fairs, yatras, weekly barzars
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gatherings and exhibitions etc. and enlighten people in respect of availability
of legal aid vnder the Legal Aid Scheme and the various laws etc.

(2) The peopic may also be requested to bring their problems, if any. The
problems may be reduced to writing and handed over to the concerned Conymi-
tter for taking {urther necessary action in the matter.

90. Remuneration io the workers.— The workers participating in any pro-
gramme of public meeting shall not be paid apy honorarium or remuneration.

CHAPTER XIV
LEGAL AID EXEIETIONS

91. Organization of Exhibitions.— (1) Every Committee or Clinic may
organise periodically exhibition programmes on legal aid aad legislation at
various places within their jurisdiction with the help of social workers, social
weliare organisations and students etc.

(2) The purpose of exhibition shall be to promote legal literacy and
propagate Legal Aid Scheme and legislation.

0). Procedure of the Prograimme.— Efferts shall be made to arrange exhihi-
tion for one or more days with the help cf the foltowing material —
(i) re-prints on various Acts and Schemes ;

(i) posters oo various Acts and Schemes ;

(iii} booklets, pam:phlets and leaflets on varicus Acts and Schemes ;

(iv) notifications about the recent amendments to the important Acts
and schemes and judgements of High Court and Supreme Court in respec
of important social laws ;

(v) charts explaining the impcrtant provisions of important Acts and
Schemes and judgements of High Court and Supreme Court in respect of
important sccial laws ;

(vi) pictures depicting and expiaining the provisions of important Acts
and Schemes ;

¢vii} literature about the history of important Acts and Schenes ;

(viii} impertant articles of renowned personalities on social laws ;

(ix) models or fleats explaining the provisions of important Acts and
Schemes; '

(x) other important and useful material.

93. Legal Services.— (1) During the exiiibition, the volunteers shall explain
the material with reference to the provisions of the concerned legislation.

(2) There may be short spoeches on the important fegislation covering the
topic;

(3) The pecple may be requested ‘o bring their pooblems, if any. The
probleris shall be reduced to writing and handed over to the concerned Cornmi-
ttee for necessary action.
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CHAPTER XV
AUDIO-VISUAL PROGRAMMES

94. Organisation of Programmes.—(1) Every Committee or Clinic shall
organise audio-visual programmes periodically at various places within their
Jurisdiction.

(2) The purposes of audio-visual programme shall be to propagate the
Legal Aid Scheme and to promote legal literacy.

95. Procedure of the programme.—(1) Efforts may be made to exhibit the
following documentary films at various places in the area :—

(f) documentary film on Legal Aid Scheme ;
(if) documentary film on Lok Nyayalaya ;
(iii) films and audio-visual siides on various social and lzbour laws
prepared by the State Government and the Central Government.
(2) Cinema slides may be shown in the cinema theatres.

(3) The programme may be organised with the active assistance of the
Revenue Authorities and the State Publicity Officers.

(4) The assistance may also be taken from the social welfare organisations,
social workers and students, etc., for organising and conducting the programme.

CHAPTER XVI
MISCELLANEOUS

96. Printing of publications.—(1) Every Committee or Clinic may print
and publish small booklets of one or two pages, pamphlets, hand-bilis, posters
of cne page on Legal Aid Scheme and Social Welfare Laws, etc., and circulate
or distribate to the people free of charge during any Legal Literacy Programmes

(2) The booklets, pamphlets, hand-bills, posters, etc., supplied by the Board
shall also be circulated cor distributed to the people during the Legal Literacy
Programmes

97. Maintenance of list of Registered Social Organizations, etc.—Every
Coramittee or Clinic may maintzin a list of registered social organizations,
insiitutions, societies or trusts functioning in its jurisdiction. Whenever
2 Legal Literzcy Programme is organized, such organizations may be requested
te extend their co-operation and assistance for the same.

By order of the Board,
M. B. PAWAR,
Member-Secretary.
By order and in the name of the Governor of Maharashtra,
S. S. DANI,
Secretary to Government.
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